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(ix) Need for Compensation to the
Cloud-burst affected people in
) Kargil.

SHRI P. NAMGYAL (Ladakh) :
The unprecedented cloud burst that
occurred recently in the Kargil and Leh
districts of Ladakh resulted in the death
of fourteen persans, including two
children and has rendered many people
homeless and hundreds of acres af culti-
vable and fodder lands, including stand-
ing crops buried under debris, Property
worth lakhs of rupeesis reported to
have bzen lost in the cloud burst.

I urge upon the Government of
India to assist the affected people by
providing relief and compensation enab-
ling them to make alternate arrange-
ments before the onset of winter.

12.31 hrs.

TAXATION LAWS (AMENDMENT)
BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : on behalf of SHRI
PRANAB MUKHERIJEE : I move

“That the Bill further to amend

the Income-Tax Act, 1961 the

Wealth-Tax  Act, 1957; the

Gift-Tax Act, 1958 the

Companies (Profits) Surtax Act,

1964, the Compulsory Deposit

Scheme (Income-tax Payers) Act,

1974 and the Interest-tax Act,

1974 be taken into consideration.”’

.Sir, the proposals in this Bill are

intendcd mainly to streamling procedures

in the interest of better work manage-

ment, avoid inconvenience to tax-payers

reduce litigation remove certain amounts

in, andrationalise some of the provisions

of, these anactments,and counteract tax
avoidance and tax evasion.

The Bill contains about seventy
proposals. A more comprehensive Bill
would have taken more time to prepare,
and in case it was referred for detailed

consideration to a Select Committee of
this hon. House, 1t would have involved

further delay.

I have, therefore, struck a compro-
mise and adopted a practical approach.
I have sponsored certain important, and
yet simple and non-controversial measu-
res, so that the Bill may be considered
and passkd during the current session.
Hence, proposals which neened more
detailed discussion and consideration
by Parliament have bezen left over for
consideration at the appropriate tims.

Sir, the Bill does not contain any
proposal for the amendment of the
Estate Duty Act, although there fis
urgent need ty simplyfy and rationalise
its provisions However, a Bill to amend
the Bstate Duty Act can be introduced
in this House only: ofter necessary
resolutions under Article 25 (1) of the
Constitution have been passed by State
Legislatures adopting the proposals rela-
ting to these amendments. As this proce-

dure takes considerable time, it would not

have been feasible to include any propo-
sals relating to the amendment of the
Estate Duty Act in this Bill

The Parliament, has, however,
recently passed the Estate Duty (Amen.
dment) Bill, 1984 for excluding agricul-
tural lJand from the levy of estate duty
under the Central enactment. After the
various States have adopted the amen-
dments in that Bill, it would be
possible to sponsor amendments
to the [Estate Duty Act without
following the procedure laid down in
Article 252 (1) of the Constitution®
comprehensive reform of the law relating
to estale duty has, therefore, to be
necessarily deferred.

I shall, with the indulgence of the
House, now briefly tefer to some of the
more important proposals in the Bill.

Payment of small sums by way of
advance tax, not only causes inconveni-
ence to tax-payers, but also adds to the
workload in the Income-tax offices. I,
therefore, propose to provide that, from
the financial year 1985-86, payment of
advance tax will be optional in the case
of individuals, Hindu undivided famlies,
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association of persons, etc if the am-
ount payable by them does not exceed
Rs. 1’500/“.

Salaried taxpayers drawing cash
remuneration upto Rs.18000 per annum
are not required to furuish a voluntary
return of income if certain conditions
laid down in the Income Tax Act in this
behalf are fulfilled. I propose to ex-
tend this concession to persons drawing
cash remuneration upto Rs ,24,000/-
per annum .

The procedure empowering the In-
come-tax Officer to cancel an ex parie
assessment and make a fresh assessment
leads to unnecessary duplication of
proceedings, delays and inconvenience
to taxpayers. I, therefore, propose to
discontinue the provisions for re-opening
ex parte assessments made after 30th
September, 1984,

The Income-tax Officer is required
to send a draft of the assessment order
to the taxpayer in casee where the
agregate amount of the proposed
variation to the returened income
exceeds Rs. 1 lakh. The objections
raised by the taxpayer are referred to
the Inspecting Assistant Commissioner
for appropriate directions to the Income
-tax Officer.

This provision has resulted in dupli-
cation of proceedings, delay in compl-
ction of assessments and division of
responsibility, I, therefore, propose
to discontinue this provision in relation
to cases where any variation to the
returned income is proposed to be made
by Income-tax Officers after 30th
September, 1984.

Under the existing provisions, no
action for recovery can be commenced
after the expiration of one year from
the end of the financial year in which
the demand was raised. I propose to
extend the time limit for commence-

ment of recovery proceedings from one

year to three years. I expect that, in
most of the cases, the final demand
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would get crysralised within the exten-
ded time after the disposal of the first
and second appeals, claims for rectifi-
cation and adjustment of prepaid taxes.
In the result recovery certificates would

be substantially fewer in number and they
would reflect, more correctly than at
preset, the demand which is, in fact,
due from the assessees.

The Settlement Commission is
debarred from admitting an application
for settlement in cases where conceal-
ment of income or tax fraud has been
established or is likely to be established
by the income-tax authorities. Tax-
payers whose undisclosed assets, incri.
minating books of account and docu-
ments are seized in the course of search
operations conducted by the Income-tax
Department, try to circumvent this
provision by going to the Settlement
Commission before the tax authorities
have completed scrutiny of the seized
material. I, therefore, propose to
provide that in cases where any assets
or books of account or documents have
been seized in the course of a search,
the taxpayer will be debarred from
making an application for settlement to
the Settlement Commission before the
expiry of 120 days from the date of
such seizure,

I also propose to make it obligatory
for a person to make a full and true
disclosure of his undisclosed income in
the application for secttlemenf. The
applicant will also be required to pay
the additional amount of income-tax
payable on the income disclosed by him.

The Central Government is required
to pay interest at the rate of 12 per
cent per annum in certain cases such as
cases of delay in granting refunds and
cxcess payment of advance tax by tax-
payers. Interest is similarly chargsd
from taxpayers when the payment of
tax is delayed or there is a shortfall in
payment of advance tax. I propose to
raise the rate of interest payable by the
Goveroment and chargeabie from tax-
payers, from 12 per cent per annum to
15 percent per annum, with effect from
Ist O¢tober, 1984.
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While the interert chargeable from
taxpayers under the various provisions
of the Income-tax Act can be reduced
or waived in certain circumstances,
interest chargeable for delay in payment
of tax cannot be reduced or waived in
any circumstances. As reduction or
waiver of such interest may become
necessary to mitigate hardship, I pro-
posc to empower the Central Board of
Direct Taxes to reduce or waive such
interest on the recommendation made
by the Commissioner.

The Bill also contains a number of
preposals for reducing litigation.

When there is a difference between
the Income-tax Officer and a taxpayer
on any question of law arising in the
case of the taxpayer for several years,
the taxpayer has to contest the question
of law for each of these years. This
leads to unpecessary proliferation of
appeals before the appellate authorities
and refercnce applications before the
High courts on identical questions of
law in the case of the same taxpayer.

With a view to avoiding such repe-
titive appeals and reference applications
I propose to provide a procedure which
would secure that a taxpayer’s assess-
ments for Jater years are modified in
conformity with the final decision of
High court or the Supreme Court on
the question of law in his case for an
carlier year, without any need for him
to agitate the matter in the proceedings
for the later years.

I think that litigation in tax cases
would be reduced substantially if
appropriate amenbments clarifying the
legislative intention are sponsored at
the earliest if the interpretation placed
by the High Court, or even the Appel-
late Tribupal, on any provision is not
in conformity with the underlying inten-
tion. I have, therefore, proposed
certain amendments to some of the
provisions tn clarify the legislative
intention so that further controversy
and litigation regarding the true intent
‘and purport of these provisions is
avoided.

I will now briefly refer to some of
the provisions in the Bill which seeks
to rationalise the provissons of the
law,

Section 54E of the Income-tax Act
provides for exemption of capital gains
in cases where the net consideration
arising from the transfer of a long-term
capital asset if re-invested within six
months in specified financial assets.
The time limit of six months may,
however, not be adequate in some cases
of compulsory acquisition where the
whole or a part of the compensation
is oot received by the owner imme-
diately. With a view to avoiding hard-
ship in such cases, I propose to provide
that, in relation to the amount of com-
pensation  which is npot paid by the
Government at the time of compulsory
acquisition, the period of six morths
for re-investment in specified financial
assets shall be reconed from the date on
which the compensation is receiyed by
the taxpayer.

PROF. AJIT KUMAR MEHTA
(Samastipur) : There is no quorum ’in
the House. The Members had been Pre-
sent in the House yesterday, why
should they not be Present to—day.

There is no quorum. They should
come to the House. At least call them
once. We are going to consider a very
important Bill.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Let the Minister clarify
whether Shri Ram-Lal has resigned?

SHRI S. M. KRISHNA : Shri Ram
Lal has no concern with quorum.

SHRI HARIKESH BAHADUR :
Quorum is in question, It has been rai-
sed now. This hds gone on record.

MR. DBPUTY-SPEAKER : Arc
you Pressing, Mr, Mehta?

PROF. AJIT KUMAR MEHTA :
Yes. .
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MR, DEPUTY SPEAKER : I
think, he wants his Members to come.
Let the quorum bell be rung.

Now, there is quorum. The Minister
will continue his speech.

(Interruptions)

MR. DEPUTY SPEAKER : Order
pleases.

SHRI S. M. KRISHNA : "At times,
a person may be constrained to sell
even his residential house on account of
pressing personal or family obligations.
As taxation of capital gains from the
sale of a residential house in such cases
may result in hardship, I propose to
provide that capital gains from the sale
of a residential house will be exempt
from tax if the individual does not own
any other residential house and the sale
proceeds do not exceed Rs. 2 lakhs. In
cases where the sale proceeds exceed
Rs. 2 lakhs, the capital gains would be
exempted proportionately.

Under an existing provision in the
Wealth tax Act, persons of Indian
origin returning to India with the in-
tention of permanently settling here are
exempt from wealth-tax for seven years
in respect of their savings abroad re-
patriated to India. I propose to amend
the relevant provision so that Indian
citizens are also entitled to this exem-
ption.

And finally, I would briefly indicate
some of the proposals in the Bill for
counteracting tax evasion and tax
avoidance.

When unaccounted assetls are seized
in the course of a search, tax-payers
sometimes make an attempt to avoid
penal consequences by taking the plea
that such assets have been acquired by
them out of their current income, With
a view to thwarting such attempts, I
propose to provide that such a plea
will not be entertained unless the in-
¢ome or the tramsaction resulting in
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such income is recorded in the books of
account maintained by the tax-payer or
such income has been disclosed to the
Commissioner before the date of the
search.

While tightening the provisions of
law in the case of those who do not
cooperate, I think those who promptly
make a full and true disclosure of their
concealed income after a search deserve
some consideration, I, therefore, pro-
pose to provide that a tax-payer who
makes a full and true disclosure of his
concealed income before the Commisi-
sioner within fifteen days of the search
would be regarded as baving made,
voluntarily and in good faith, a dis-
closure of his concealed income prior
to its detection by the Income-tax
officer. Such a disclosure before the
Commissioner would enable him to
move the Commissioner for reduction or
waiver of penalty under the existing
provisions of the Income-tax Act,

I also propose to make eertain
modifications in the provisions relating
to taxation of capital gains with a view
to plugging certain existing deficiencies
in the law which are being exploited for
purposes of tax avoidance.

Sir, I have briefly indicated the
salient features of some of the more
important proposals in the Bill.  The
proposals have also been explainted in
the notes on, clauses appended to the

Bill, It will be observed that the
, various measures proposed in the Bill

are simple and non-controversial
and seek to effect a significant improve-
ment is selected areas of the direct tax
laws and their administration, I there-
fore, trust that the Bill will receive the
unanimous support of this House.

MR. DEPUTY SPEAKER : Motion
moved :

““That the Bill further to amend
the Income-tax Act, 1961 the
Wealth-tax Act, 1957, the Gift-
tax Act, 1958, the Companics
(Profits) Surtax Act, 1964, the
Compulsory Deposit Scheme
(Income-tax Payers) Act, 1974
and the Interest-tax Act, 1974,
be taken consideration’’,

Shri Amal Datta.
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SHRI AMAL DATTA (Diamond
Harbour) : Mr. Deputy-Speaker, Sir,
this is a Bill which contains a large
number of Clauses and to explain such
a Bill to ordinary members of the
House who are not so well-versed with
the taxation law like our hon. Minister,
the Notes on the Clauses should have
explained what are the evils which are
sought to be mitigated by the various
provisions. Unfortunately, neither the
Objects and Reasons which are set out
in the Bill on p, 31 nor the Notes on
Clauses which are set out on pp. 32 to
66 really make clear exactly what are
the significances of the various pro-
visions, what are the evils which are
sought to be mitigated and what are
the concessions which are sought to be
given to the assessees or the people
who are otherwise affected or even what
are the procedural improvements needed
and why these are needed. Nothing
has been explained properly.

In the Statement of Objects and
Reasons, a strange statement, what we
call a rolled up statement, has been
made, I quote ;

““A number of proposals relating
to the amendments to these en-
actments have been formulated
on the basis of the recommen-
dations made by the Economic
Administration reforms Commis-
sion, the Direct Tax Laws Com-
mitee the Public Accounts Com-
mittee and the Committee on
Subodinate Legislation,”’

Four bodies are mentioned here. All
these bodies are of high importance and
eminence. But it is not clarified any-
where which are the recommendations
coming from which bodies and in which
Clauses these have been incorporated.

T know, my hon. friend, Mr. Satish
Agarwal, was the Chairman of the
Public Accounts Committee for two
years and, during his tenure, some very
valuable suggestions had been made

regarding the reforms in taxation laws.
Some recommendations on other matters
have also come from the present Public
Accounts Committee. The Finance
Minister also in his Budget Speech
acknowleged the contribution made by
the Public Accounts Committee in mak-
ing suggestions for reform in the tax-
ation law and in the matter of proce-
dures. But it is strange that nowwhcre
it is stated as to which are the recom-
mendations made by the Economic
Administration Reforms Commission,
which are the recommendations made
by the Public Accounts Committee and
which are the recommendations made
by the Department itself for their own
benefit or smooth working. This should
have been made clear,

If you go into the Notes on Clau-
ses, you will find that notes are not at
all helpful. They are only saying what
was the previous provision and what is
to be done now, how it is sought to be
changed. But exactly as to what was
the evil, what was the loopho!e in the
previous provision and who were the
people taking undue advantage of the
previous provisions because of which
certain wordings in those provisions
need to be changed has not been stated
anywhere in the Bill.

My humble submission is that in
future when such complex Jaws are
placed before the Parliament, these
things should be made clear. Other-
wise, if [ had consulted the taxation
expert, even he would not be able to
say; so many Clauses are involved here
of so many Acts. For, four or five
different Acts are sought to be amended
here by means of one Bill and so many
Sections are sought to be amended.
Unless it is stated what difficulty was
felt, how can we make constructive
suggestions or say whether it is a good
or useful amendment, or whether it is
unnecessary and redundant amendment?
We cannot say that even. So, we are
reduced to talking in terms of generali-
ties and we cannot go into the specifics
of the situation which has compelled
the Government to come forward ‘with
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this particular amendment at  this
particular time.

You all know that this Parliament
is probably going to be wound up after
this session. At least, that idea has
been given to us.

The hon. Ministes himself has said
in his opening address that thecre are
amendments which have been suggested
and which have to go the Direct Tax-
ation Enquiry Committec and, there-
fore, those amendments - have not been
brought here by means of this Bill,
which we are discussing today.

What is the urgency of getting
these amendments through ? )

The hon.Minister says that the
amendments he brought forward are
non-controversial, They may be non-
controversial. I am not donying that,
some of them are non-controversial.
The rest of them are controversial,
those concerning the Cinematograph,
shoding etc,

But, on seeing some of the Provi-
sions which have been given retrespec-
tive effect for two, three, four and fiive
years even it appears to me that some
benefit is to be conferred on some in-
dustrial or othere specific group or in-
dividual.

Otherwise, what is the hurry of
bringing such a Provision? If the idea
is to give retrospective effect for three
years today, if this Bill was brought six
months hence, then retrospective effect
from four years should have been given.

But somebody has to be satisfied
immediately. You want to win elections
and therefore, this Bill is brought in a
hurry.

But one can only bring those
Claunses by which psople would be satis-
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fied by getting some concessions. So,
some other Clauses haye been added to
this to make it look innocuous,

The real reason of bringing this Bill
forward now is to get over some of the
assessments already made which will be
now unmade by virtue of the retrospec-
tive effect being given by this Act.

I can refer to Clause 5 also Clause
4 (c¢) which says that it will effective
from 1st April 1976. Clause 4 (b) says
that it wiil be effective from lst April,
1978. These are concerned with income
from shooting cinema pictures in this
country for non-residents. I donot know
which particultr non-residenets, indi-
vidual or group or firm is being bene-
fited from this Section, Obviouslv, the
intention is very clear.

It is not possible with so little time
and so little exPlanation given to exa-
mine the evils sought to be remedied by
these Amendments.

I will not go very much into the
specific provisions. But there are lot of
things which have to be said when
any income-tax or any taxation law
Amendmcnt Bill comes before Parlia-
ment.

We have to look at income-tax in
to day’s economic perspective,
e ]

We see that income-tax on indi-
viduals or rather income-tax as distin-
guished from corporation tax today,
accounts for a very very small sum.

13.00 hours,

Even all direct taxes together ac-
count for only Rs. 4,000 crores of taxa-
tion as opposed to about Rs. 16,000
crores from excise duty, as opposed to
the total revenue of the Government
which amounts to about Rg. 30,000
crores. Out of this amount of Rs. 4,000
crores of direct taxes—I am giving the
figures in a very rounded fashion ; I am
Dot giving the detailed figures-income-tax
amounts to, rather amounted to im the
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year 1982-83, only about Rs. 1500 crores
and corporation tax to Rs. 2,200 crores.

This amount of Rs. 1500 crores, of income-
tax is nothing compared to the income which

is accruing to the people who are really
taxable. The estimate of taxation which
should be obtained by way of direct
taxes by the Government amounts to at
least double of what they are getting
loday. If they are getting Rs,4,000 crores
by way of direct taxes, another Rs.5,000
corores are being evaded, and the
Government has been deliberately not
taking the necessary steps to stop this
evasion because they have vested in-
terests in not stopping the evasion, I
would come to that later.

The purpose of income.tax has been
traditionally acknowledged to be two-
fold. One is to get revenue for the
Government. Now we see that the
revenue has become very little, It is
only about Rs. 1500 crores out of a
total revenue and capital budget of the
Central Government of about Rs. 30,000
crores, So, it is about five per cent.
Bven corporation tax has not kept up
with the increase in GNP. Neither
income-tax nor corporation tax has kept
up with the increase in G.N.P. This is
all because of evasion which the Govern-
ment has allowed deliberately, and there
has been accumulation of arrears of tax,
ctc. Nothing is being done in spite of
the repeated recommendations of various
Committees, including the Public Ac-
counts Committee, in this respect.

The other object of income-tax,
apart from collection of revenue for the
purpose of defraying Government expen-
diture, is to bring about some kind of
equality. We canoot bring socialism
through income-tax, but by taking away
the money from the rich and distributing
that money to the poorer sections,
we can try to bring
about some distributive justice to the
poorer  sections, this  machinery
of income-tax. That has been one of
the philosophies behind income-tax
traditionally. Now how much is being
transferred through income-tax ? Not
even one per cent of the'G N.P, is being

re-distributed through income-tax. This
is the position.

Although the amoumt collected
through income-tax has become abso-
lutely nominal, still there are pcople
who are shouting that the income-tax
rates ase very high and seminars are
being held regularly, of course at the
expense of some companies and others
there by reducing their tax burden also;
articles appear with monotonous regu-
larity in journals of a certain kind and
in newspapers devoted to economic
issues, and so on, that the tax-rate is
very high and that it should be reduced,
It has been seen that Government has
reduced the income-tax rate. It had gone
up to the highest rate of 78 per cent and
it was reduced, I think, to 67.5 per cent,
But those who advocate reduction of
income-tax rates say that, with lesser
tax-rate, people will be less inclined to
g0 in for evasion, more people will
furnish returns of their income and pay
tax and the effective collection will go

up.

But these people have been proved
false prophets and with the reduction.of
income-tax rate, the revenue also went
down. So there is no co-relation or at
least it has not becn established in
India that by reduction of the tax rate
you can increase your revenue Or you
can motivate people to pay taxes. There
can be a certain range of income in
which people are hit, certain fixed in-
come groups, certain professional people
who have ro work hard but really, the
large income-earners are people who do
not have to work to earn their income.
That is what is called un.earned income.
There is another aspect where distri-
butive justice has failed in India so far
as the incidence of income-tax is con-
cetned. That is, that there is a premium
on uncarned income. A person is exempt
from paying income-tax upto a limit of
of Rs. 15,000. If a worker works hard
and gets some ecxtra income either by
working in his spear time or by working
over time, then the extra income he
earns makes him taxable as soon as his
income goes above Rs. 15,000, But sup-
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posing a rich pcrson is ecarning Rs,
15,000 and he has got investment in
bank deposits, in company shares and in
Unit Trusts, now all this means that he
can save and invest and he can make
another Rs. 10,000 tax-free. So, the
limit goes up from Rs, 15,000 to Rs.
25,000 and if he is lucky enough to have
black money invested in bearer bonds
or black money bonds, as they should
be called, for him there is no limit to
the income-tax exemption, He can get
income-tax exemption upto any limit,
So, there is a premium on unearned
income. As opposed to this, in those
countries whose economic this country
system follows like UK and USA and
those western countries where capitalism
is in full force, even there they respect
the working person by giving him an
allowance in respect of the income
earned. There is an earned income
allowance in those countries which, when
I inquired last, was 2/9th of the total
income. Whatever he is getting by way
of remuneration or by salary or by
workiog, for such a wages-earner or
salary-earner, 2/9th of his income is
allowed as a deduction. This is called
carned income deduction. Here the
deduction is given in respect of un-
ecarned income. As I said, if one is lucky
enough to have this black money bond,
then he can get unlimited income-tax
exemption. That is the position in India
to-day, This is the position of distri-
butive justice so far as income-tax is
concerned.

Another thing which is brought here
is that we have a large income-tax
apparatus in this country. Pcople say
that the idea is being given that it is
because of the large income-tax ap-
paratus which is there that people are
paying the tax or that the Government
are able to collect the sncome-tax.

Sir, from the Statistics of the Year
1981.82, it appears and Government is
aware that fortyfive lakhs assessments of
income had been made. This was
achieved only after the increase in stafl
very considerably. Income-tax assess-
ments had been going down from the
year 1976-77 onwards. A very consider-
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able increase in staff was made only
for the purpose of increasing the number
of income-tax assessments made. Even
after the increase in staff, the assess-
ments are below the peak figure. In
1981.82 only 45 lakhs of assessments
were made. This was achieved by making
76 per cent of the assessments by sum-
mary methods. For the remaining 24%
of the assessments of income-tax, In-
come-tax officers and everybody above
them had to go tnto depth. Even after
making these assessments of incometax,
how much we could get ? Only 9% of
the total tax collection. The other 91%
flows into the Government Exchequer,
by way of deduction of tax at source
and by way of advance tax and tax
paid on the basis of self-assessment.
The entire taxation machinery have been
able to collect only 9% of the tax from
the 24% of the assessments. This is the
position to-day in India, If machinery
is there, they are not able to collect
the tax. In spite of the recommendations
of the P.A C, they have not been able
to increase the stafl in the Survey Wing
of the Income-tax Department so as to
bring new assessees into the income-tax
net. There are large number of people-
much greater number who are earning
taxable incomes bui are well above the
exemption limit and they are not brought
within the taxation net work. This is be-
cause the Income-tax Department has
never worked up to the responsibility
in this regard. In spite of the Parlia-
mentary Committee’s asking them to do
so and in spite of the faet that the
Government have accepted the recom-
mendations of the Parliamentary Com-
mittee, a lot of people who should
otherwise pay the tax are not payihg
the tax at all, This is a very curious
thing. Two P.A.C, reports are concerned
with the escape from tax net by the
very high income groups such as the
cinema artistes and cinecma film pro-
ducers, You will be astonished to
know that of the big names in the
cinema world, none of them is being
iaxed. They only show loss in their
returns. This is already known to the
Minister as also to the Department.
The P.A.C. has brought this out in their
report and had asked them to set up a
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a Committec consisting of Chartered
Accountants, tax experts, auditors,
eminent non-official people, Even
after three years of the submission of
the PAC Report, nothing has been done
by the Government in regard to the
setting up of such a Committee. Even
today the position is this, None of the
big artistes of Bombay, Madras or any-
where else is paying income-tax, They
are all showing lesses in the returns. I
do not know why this particular amend-
ment has been brought in for giving
concessions to those who are shooting
pictures in India and who are non-
residents.

That conc ession is now sought to
be given to the people who, in the me-
antime, became non-residents, Once
they are non-residents, they will get
this concession now. So, Sir, the fact
remains that inspite of the PAC’s re-
commendations they have done nothing
at all to institute an inquiry into the
Position of taxation of these big artists
and others.

Thirdly, the people who are not
paying tax today include big companies.
Government knows that out of 101 top
companies only 23 companies paid tax
in the year 1979-80. This is mentioned
in 143rd Report of PAC. To give one
cxample, Sir, TELCO’s profit for the
years 1979.80 and 1980-81 was Rs. 16
crores and Rs. 26 crores respectively,
In both these years they paid a dividend
of Rs. 6.05 crores whereas in none of
these years they paid a single naya Paise
as tax. This is also the position with
J& K Synthetics, Reliance Textiles,
Calco, etc. In an answer to a question
in parliament it was stated that in 1981-
82 oui of 76 highly profitable companies
42 did not pay any tax at all.

Now, Sir, some Provision has - been
introduced in this year’s budget that the
companies cannot totally avoid the tax.
But the fact remains that these compa-
nies have been avoiding tax and thc
government knew about and did not do
anything, Now, they have put 75 per
cent ceiling on deduction.

Sir, Government had been giving
one concession after another. Whenever
a Chamber of Commerce invites any
Minister, Particularly Finance Minister,
they always Put forward some demands
in the shape of tax holiday, etc. As this
Government is very much dependant on
the people who are member of these
Chambers naturally they have to placate
them. They cannot afford to: alienate
them. So, they give them assurance
which are ultimately translated in the
shape of various concessions. Since a
plethora of concessions have been given
the PAC has recommended that the sum
total of these concessions should be
gone into. You take up each concession
and see what is its effect. Now, Sir,
although tax holidy is given as an incen-
tive for setting up a new industry yet it
has to be seen whether they are all new
genuine industries or the same people
doing business in another name, name-
ly, first closing down a company and
then starting another company. If that
is going on then this requirod to be
looked into.

Sir, Covernment has to monitor ab-
out the effect of various concessions,
This is very important. But the govern-
ment has not taken any steps so far
with regard to these matters which have
been repeatedly hammered by the PAC.
There is another very curious thing that
all these big companies are not them-
selves Paying tax. All these big com-
panics are themselves not Paying tax.
Again they are controlled by a few in-
dividuals, For example, I may just
quote from the PAC Report. It js men-
tioned in the Report that Sarabhai
Group has a very large asset, more than
Rs. 200 crores or so, Now, this is con-
trolled by 25 individuals. These indivi-
duals, for their own benefit, have crea-
ted 1600 Trusts. So, these 25 individuals
are benefited by 1600 Trusts and they
are not paying the taxes. The Govern-
ment Is to go in a big way to see how,
by these devices, by the tax avoidance
Provision in the Act, these big compan-
ies do not pay any tax. The people who
are in control of the big companies do
not Pay tax. But who will pay the tax?
Only the small income earners will Pay
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the tax. The clerical staff w-- by their
hard work earn their income, who can
barely keep their head above the water
during the inflationary conditions, are
Paying the tax today in India and not
the big business people. '

Sir, the number of high iucome
carners is drastically going down. With
inflation rempant in this country, one
would expect that the number of people
in the high income. group will go up.
But the inflation benefits the people
who are in business. So, the income of
the big business people goes up and it
is the fixed income group who suffers.
During inflation the benefit is transfer-
red from the fixed income group to the
big business people. The General Econo-
mic Theory states that during infla-
tion the income of the big business pe-
ople should go up. But what has
happened here? It is just the reverse so
far as the income-tax is concerned. The
figure of 900 persons filing the return
income of Rs. 5 lakhs and above has
come down to 600, I khink in one year
this change has taken place. This is also
stated in the P.A.C, Report. The hon,
Minister knows about this, Now, what
has happened to the 300 pepole who
were Previously filing the return of in-
come of more then Rs, 5 lakhs? Where
have these people gone who were Previ-
ously just under the income limit of Rs,
5 lakhs? This is something which
requires to be enquired into. Why have
they not enquired into this in spite of
the P.A.C. recommendations? In that
case the main purpose of the Income-
tax Department appears to harass the
people having small income. The people
who have residential hous. and even
not letting out their houses are harassed
in the matter of valuation by various
cuthorities of Income-tax Department.
For the purpose of income-tax, there is
a set of valuation rules and methods,
for Wealth tax, there is another set of
valuation rules, when the property is
transferred then it goes to another
Wing of the Income-tax Department for
the purpose of valuation. The some
property is evaluated dtfferently by the
Central Government ana he various
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other taxation authorities applying di-
flerent methods of evaluation. This is
one way of harassing the assossee,
particularly the small assessee, who
cannot fight the department. Big asse-
ssees can engage lawyers and fight and
as long as the fight continues, they do
not have to pay, and they escape the
payment of full amount of taxation.

What is the suggestion given by the
Publlc Accounts Committee in this res-
pect? It is that the Gentral Govern-
ment should set up an evaluation
authority after consulting the State
Governments and that evaluation
authority would do the wvaluation of
immoveable properity which would be
binding for purposes of any kind of
taxation by the Centre or the States. It
is a simple device, but I am sure, no-
body in the Government is interested to
have such a simple device, because if it
is more complicated, it is better for the
Government or the departmental
officials, Incometax Department has
justifiably earned the name of a hotbed
of corruption.

For big cases, the Public Accounts
Committee had recommended setting up
of a data base in the Central Board of
Direct Taxes. If a data base cell is set
up there, it would collect information
and intelligence from all departments
of the Government in respect of big

assessees. And it is not difTicult to get
all sort of information from all depart-
ments in respact of one thousand asse-
ssees, They are avoidlng excise and
other taxes, and as a chain reaction,
they are avoiding, in fact, all kinds of
taxes. People who are getting even
Government finances, 8etting loans
from the nationalised banks are not
showing them in their accounts, or if
they are showing in their accounts, they
are taking it out in some form or the
other, They are not showing that they
have produced something which has

‘earned some income. Unless this in-

formation is exchanged between the
taxation and other departments of the
Government, banking and financial in-
stitutions, and unless there is a pool of
information in respect of big assessees,
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their tax evasion can nsver be curbed.
1 would like the Minister to clarify
whether they have dope anything with
respect to this recommendation of the
Public Accounts Committee. It is there
in the 143rd Report of the Public
Accounts Committee, This should be
donec as soon as possible, but I doubt
if our suggestions have got any value
since the PAC recommendations have
fallen on deaf ears.

Then, some settlement procedure
has been iantroduced for people, who
are guilty specially of seigure etc, The
settlement procedure is a very novel
procedure introduced a few years ago, |
do not know, why this procedure is at
all there, and what benefit the Govern-
ment is getting from this procedure,
Settlement procedure contemplates that
people will have high integrity, exper-
ieace and competence and they will se-
ttle matters out of the court, or out of
the litigational procedure, and, thereby
the Government will gain from this. I
will give you a few figures regarding
what has been happezning in this proce-
dure, [n 1981-82, casss pending disposal
were 1492 and the numbzr of cases se-
ttled in that year was only 245, that is
one-fifth, Out of these 245 cases settled,
108 were rejected, not settled but rejec-
ted. So the number of the scttled cases
was only 137.

MR. DEPUTY SPEAKER : Was
this settled by the Government or the
Court?

SHRI AMAL DATTA : 1t is settled
by the Settlement Commissioner. Thesc
137 cases include both income tax and
wealth tax cases, and oul of these only
89 were income Lax cases. What was the
total collection? The total taxes collec-
ted amount to Rs. 256 lakhs in income
tax cases and penalty is about Rs. 4 la-
khs, So the total is Rs. 260 lakhs, i. c.
Rs, 2.6, crores, By baving this extra
provision for the department. I think
much more money could have been
collected,

MR. DEPUTY SPEAKER : What
is the expenditure iavolved in collecting

this Rs. 2. 56 crores? Have you got it
with you? I think the expenditure will
be more then this amount,

SHRI AMAL DATTA : People en-
gaged in this kind of work are not get-
ting full salaries, They are retired
officials. A retired Commissioner is
given the job of Settlement commissio-
ner and he gets his salary minus his
pension. So the expenditure may not be
much, but this provision is also subject
to a lot of abuse. So, why have this
procedure at all, when the tax collec-
tion is only Rs. 2. 5 crores and the nu-
mber of cases is only 137 in which only
89 cases were of income tax and the
rest, wealth tax? So, this is the posi-
tion,

S0, far as Government is concerned,
they have not made any systematic stu-
dy whatsoever, for any of these taxes,
to find out as to at what level people
will be willing to pay tax and at which
level, they would go in for evasion of
taxes, The only systematic study that
was ever made (although it was only in
respect of direct taxes) on the subject
was by Mr. Kaldor in the middle fifties.
After that no such study was made. I
would urge the Government to make a
systematic study, They have been talk-
ing about the Sclect Committee. The
Minister gave an indication that when a
comprehensive Bill comes for amending
the tax laws, it will be only after the
Select Committe goes into it, [ welcome
it, but the Select Committee has to be
first preceded by a proper and scientific
study of the various taxes which are
levied by the Government. May be, you
can reduce the excise duty and increase
income tax collection and that will be
better because excise duty falls equally
on all levels of people. It treats inequ-
als as equals. So, the incidence of in-
direct taxation is more heavy on the
poorer section of the people than the
richer section. If Governnent would
take up such a step and requce indirect
taxes and increase the direct tax collec-
tion, we welcome it because some dis-
tributive justice is attained and Governe-
ment revenue does not suffer,
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SHRI G. L. DOGRA (Jammu) : I
am very grateful to you for giving me
an opportunity to express my views on
this Bill. Sir, this Bill was made on the
demands of the people, with a view
that the law will be simplified. Simpli-
fication means, there are two implica-
tions. One is that the law is written in
language which is nol very technical so
that a common man, the assessee who
does self-assessment could go through
the Act and be able to find out how
much he pays and how much concession
he is entitled to. But as far as that
aspect is concerned, it is totally igno-
red. The Bill that has come before us
has made very substantial changes, so
far as assersments are concerned, and
also regarding the concepts of property,
income, salary and many other things,
They have been clarifled. Certain other
points which were not very clear previ-
ously, have been made clear now. They
have consulted many things, and a lot
of work has been done. Nobody can
deny this.

But this is a technical study by
certain experts, keeping certain things
in view. My predecessor had pointed
out certain implications. He said that
certain things should have been done
in a different way, But I would say
that it has unfortunately come at a
point of time when the House was very
busy. Expert opinion may be one thing,
but parliamentary democracy pre-
supposes the rule of the lay man, be-
cause the MP is not supposed to be an
expert, in anything, He represents the
common man, the lay man, the common
business man and the industrialist; and
things should be judged from that point
of view, It would have been much
better if this measure could have been
discussed in a Sclect Committee or any
other committeec of MPs.

It has come during a session when
we have been busy from morning till
evening; and we have not had sufficient
time to go through it, and read this
Bill along with the previous Act and
the amendments made earlier, also. The
Fingnce Ministry has not taken the
trouble of reproducing the previsions of
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the Act containing these amendments,
and brought it in the shape of consoli-
dated Acts. Then we could have under-
stood this better. T would like to say
that at least what they should
do is this : I do not say that
they have made it rigorous, Cer-
tain concessions have been given to the
assesseces, Certain difficulties have
been removed by certain amendments,
They are there.

I would particularly point out that
they have made certain points clear, in
respect of definition of terms ‘salary’,
‘prequisities’, ‘profit in licu of salary,
etc. i e, how they should be dealt with.
They have provided that if interest is
paid in certain cases, it will not be
deducted from profit.

The provision with respezt to capital
gains particularly, has been made very
clear, and certain concessions have been
given to the assessees. A more national
way of detcrmining the Capital Gains
Tax has been evolved.

The jurisdiction of the Commission-
ers has been clarificd, We have parti-
cularly said that when a case is pending
in a court, whether it is High Court or
the Supreme Court, and it is certified by
the income-tax authorities that the
same point of Jlaw is involved in a
pending case, then the decision on the
case pending in the court will be appli-
cable to the case pending before the
income-tax authorities.

These are some of the things that
have been done. But I cannot say that
as an MP, I have been able to do as
much justice as I should have done.
This is because of the zircumstances
prevailing and what was expected. We
thought that it will be pul in a very
clear lapguage. I again recquest the
Minister incharge that they cannot have
the two Acts, but they can at least issue
some instructions for the benefit of
assessees so that it can be written
in a simple language, what thesé various
taxes are and what benefits they have
given. Then certain pamphlets should
be issued for the benefit of assessces.
Otherwise, the ideca of self-assessment
will not be materialised.  Concessions



435 Tax. Laws (Amdr.) Bill BHADRA 2, 1906 (SAKA) Tax. Laws (Amdt.) Bill 436

you have given. The labour you have
put in. Cases left for the income tax
assessing authorities to be determined
have been reduced, Everything will be
set at naught unless you are able to ask
somebody to produce the whole thing in
a very simple language; that is very
important; that has been the need; that
has been the grievance discussed several
times in the Consultative Committee
nreetings, in Parliament itself and in
certain other forums also.

You have given concessions to high
income gioups and the low income
groups. The people having income
slabs between Rs, 3000 and Rs. 5000
have been hit hard; they were hit hard
when the first concession was given by
Shri Venkataraman, when he was the
Finance Minister; and since then this
slab continues to hit hard; and the
government employees like Secretaries
and other people are being hit hard by
this, Therefore, this is not the proper
time to do it but I want to bring it to
your ndtice that whenever they get a
chance, they should look at the slab
and those employees should also be
given some concessions which the higher
income people are getting, and the low
income people,. The salary class people
are hit hard because of high prices in
these days and to ignore them is doing
injustice to the important section of
those society,

I support this because a lot of work
has been done, lot of concessions have
been given, but how it will affect our
economy will be seen when it will start
working. Unless the whole thing is
clarified officially, it will mean a lot of
loon to the legal profession because
they will go and argue before the
various authories and ultimately all
these points will go to the Supreme
Court. If an official explanation is
available, probably most of the assessees
will go by that and they will not feel
the need of going to the lawyers.

SHRI SATISH AGARWAL(Jaipur):
Mr. Deputy Speaker, Sir, the House is
currently debating the Taxation Laws
(Amendment) Bill 1984, This parti-
cular Bill contains 84 clauses. This

Bill seeks to amend the Income Tax
Act 1961, the Wealth Tax Act 1957, the
Gift Tax Act 1958, the Compulsory

Deposit Scheme of Tax-payers and the
Compuslory Deposit Scheme of Tax-
payees and the Interest Tax Act 1974
and some provisiohs of the Estate Duty
Law also. I was expecting a compre-

hensive Bill as was promised by the

Government some time back with regard

to the simplification and rationalisation

of the tax structure in this country.

Instead of that particular Bill having

been brought before the House, this

Bill has been brought before the House

and in that connection the hon, Minister
has given certain reasons as to why this

has been brought,

On a number of occasions I have
drawn the attention of the House and
the Government that our tax structure
and taxation policy is not very equi=-
table. We have to have a fresh look at

_our taxation policy and tax structure.

It is true that the tax system has been
able to milch much more money to our
public exchequer over the years. But
it has failed to achieve the desired
objectives which were laid down in
various tax laws. At the cost of re-
petition I will say once more that if you
go to the Statement of Objects and
Reasons as embodied in the various
Bills concerning the direct taxes you
will find that it was emphasised that
the objective of these taxation measures
is the establishment of an egalitarian
society, the reduction in economic
disparities, the prevention of concen-
tration of wealth in fewer hands and
social justice. Unfortunately, during
the last threc decades, so far as these
taxes as a source of revenue, are
concerned, they have served their pur-
pose well. But so far as the other
laudable social and economic objec-
tives are concerned, 1 am sorry to say
that they have not achieved the desired
objectives. In a developing economy
as India is. our proportion of the direct
taxation to the indirect taxation as on
date is round about 20 : 80. For the
year 1984.85 the total collection under
the direct taxation is estimated to be
Rs. 4630 crores out of a total gross tax
revenue of Rs. 23186 crares i.e. the
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component of direct tax collection will
be 20 per cent 1n the total tax revenue
of the Government of India. This
percentage was 27 per cent in 1970-71.
The total tax revenue of the
Government of India in 1970-7!
was Rs. 3207 crores out of which direct
taxation contributed Rs. 869 crores 1i.e,
27 per cent of the total, Now this pro.
portion has come down to 20 per cent.
If you look at the all India figures, the
component of direct taxes in 1960-61
was 29.8 per cent. In 1970-71 it came
down to 21.2 per cent, And in 1983-84
it further came down to 15 per cent. On
an all India basis the contribution of
the indirect taxation is 85 per cenlt.
while at the Central level
it is 80 per cent. So,
in a progressive society, in a civilised
and cultural society or in a developing
country, one particular indix of develop-
ment is that the State resorts to the
system of direct taxation much more
than the indirect taxation. India is a
developing country no doubt, But we
claim to have come out of that parti-
cular stage in which we were 20 years
back,

The more and more we become a
developed country, it is essential that
we have to reverse this trend. Collection
from direct taxes should be more. It
should have a major representation so

far as our tax collection is eoncerned.

In industrially very advanced countries,
the percentage of collection from direct
taxes is much more. An argument is
being given now and then that India is
poor country, India is a developing
country, we want more resources for
our development and, so, naturally
Government has o resort to some soft
of indirect taxation, But progressively
the collection from the direct taxes does
not bear a relationship with the indirect
taxes. Thisis true that we require more
resources and more resources are being
mobilished by this Government through
this instrumrent of indirect taxation be-
cause a large number of population, or

rather the majority or the bulk of the popu

lation,bears that particular tax burden of
Bxcise duties but more equitable, more
just and more socially-oriented systcm
would be to have a progression in the
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direct taxes thav in the indirect taxes.
This particular theme and philosophy
the hon. Minister cannot refute, So,
something has to be done in that parti-
cular direction ,

So far these measure are concerned, I
would only say that some of the measu-
res that are being introduced through
this Bill are welcome m:zasures. [ am
happy to note that some of the re-
commendations made by the public
Accounts Committee of parliament, to
which I hed the privileg: to h:ad that
lhis particular committee from 1981 to
1983, are being implemented through

this particular measure. This is also a

good augury that some of the reco-
mmendations made by the Economic
Administration Reform Commission are
also being implemented through this
particular measura. Firstly, 1t should
have been clearly specified in the notes
on clauses as to what particular amend-
ments are bzing brought on the basis of
PAC recommendations and what parti-
cular amendments are being brought on
the basis of the recommendations of the
Economic Administration Reforms Com-
mission. That would have facilitated
the evaluation of the approach of the
Government in this particular behalf,
but that is particulary missing in these
notes. Anyway, that is a minor point,
But now, so far as certain reliefs or
certain procedural modifications that
have been done in this particular mea-
sures are concerned, they are welcome,
no about it, I am happy over it and I
welcome the measure to that extent, but
I would have been much more happy if
a comprehensive Bill, dealing with total
tax structure, should have been brought
before the House,

The hon.  Minister has clarified the
position with regard to Estate Duty.
My hon. friend Mr. Datta made a point
regarding valuation, I have made that
point several times, I have raised that
point in the Consultative Committee
also, I had a talk with the Minister for
Finance also. He agreed with me’ on
many points put I am sorry to say that
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no notics has been taken so far of those
vital points. what is the surtification
for having a different standard of
valuation of properties under different
Acts ? 1 am paying wealth-tax. If
the standard of valuation of property
is different then what is there so far as
the Bstate Duty law is concerned, The
public Account Committee suggested
that there should be a standard orga-
nisation on an all-India level which sho-
uld be known as the All-India Evalua-
tion Authoricy, which should have the
sanction of the Central Government as
well as the State Governments. The
certificates of properties issued by that
Authority, which should have branches
all over the country, should be accep-
table by the Central Government, by
the State Governments, by the Munici-
pal authorities, by each and every autho-
rity in this country which is concerned
with property tax. The Government
has not so far implemented that parti-
cular recommenndation. As a result,
what is happening ? The norm for
valuation of properties under the Muni-
cipal laws is different, under the wealth
tax law it is different, under the Estate
Duty laws it is different,

This is causing harassment thus and
leading to corruption, rampant corru-
ption on account of different criteria for
evaluation of property under the various
laws, and this was such a laudable recom-
mendation of the Public Accounts Co-
mmitree, made after due deliberation,
because at that time I was the Chair-
man of the Public Accounts Committee
and I know how much labour we had
put in. Government have not rejected
the recommendation, but they are not
implementing the recommendation,
That is the whole problem, so. 1 once
again demand of this Government, let
there be an all India valuation autho-
rity, whose valuation of property
should be acceptable under ull Central
laws, State laws and even municipal
laws. A person should not be asked
to go to the various valuation authori-
ties, so far as valuation of the property
is concerned, This will bring unifor-
mity in the standards of valuation of
psoperties,.,...(interruptions) That

problem will be solved if Members of
parliment are income-tax payees, I
have been of the view that -the
Members of Parliament should
be made income-tax payees, asse-
ssees: then they will understand where
the shoe pinches. Now they are not
concerned with how the assessees are
being harassed they are not very much
concerned with how the tax structure or
tax policy is leading to distortion,

MR. DEPUTY SPEAKER : You
could have made that recommendation
in the Public Accounts Committee.

SHRI SATISH AGARWAL : There
was no audit paragraph. So, I could
not deal with it. My personal feeling
is that a Member of Parliament should
be paid as much as to make him an
income-tax assessee so that he also
rcalises the difficulties in the whole tax
structure. Now he is not concerned
with that. Now he gets much more in
the form of daily allowances and other
allowances, which are outside the net
of taxation. [ am of the opinion that
his salary should be such as to make
every Member of Parliament an income-
tax assessee, and then alone he will be
able to understand what are the rigous
of the income-tax administration. If
you have to go to the income-tax office
and face various queries and questions,
then you will uiderstand what are the
problems with the income-tax law.

13.58 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair.]

Now I come to estate duty. OQur
total gross collection at the Central
level is round about Rs. 23,000 crores,
out of which the component of direct
tax collection is Rs. 4,630 crores. In
the total collection of more than
Rs. 23,000 crores, the collections under
wealth-tax, estate duty and gift tax is
hardly Rs. 130 crores. The wealth tax
is less than Rs, 100 crores, estate duty
is less than Rs, 20 crores and gift tax
less than Rs. 10 crores, making a total
of Rs. 130 crores. All these three laws
were designed and enacted by this
Parliament as a part of the package
ecommendation made by Prof. Kaldor



431 Tax. Laws (Amdt.) Bill BHADRA 2, 1906 (SAKA)

(Shri Satish Agarwal)

that this country should have an inte-
grated tax-structure. He suggested that
whoever earns must pay income-tax,
whoever spends must pay expenditure
tax, whoever saves must pay wealth tax,
whoever gives a gift must pay gift‘*ax
and if a person dies without paying all
these things, his children must pay
estate duty. That integrated circuit is
broken.

14.00 hrs.

Expenditurc tax was done away
with by the Government long ago.
Later on Wecalth Tax on Public Limited
Companies was imposed in 1957 and
then it was suspended in 1960, So,
there is no wealth tax on companies,
It was also partially diluted. So far
as Gift Tax collections are concerned,
they arc less than Rs. 10 crores over the
last 30 years, So far as Estate Duty is
concerned, it is less than Rs. 20 crores
over the last 30 years and the Wealth
Tax collections are Rs. 100 crorss over
the last 30 years.

Sir, you will be surprised to note
that so far as the Wealth Tax assessees
are concerned, 95 per cent of the Wealth
Tax assessees are those whose wealth
is less than Rs. 10 lakhs and those
whose wealth is more than Rs. 10 lakhs
they are only 5 per cent, Now, what
is wealth ? It is a house, itis a land,
other propertics jewellery, gold, silver,
cars utensils etc. And imagine those
whose total wealth is more than Rs. 10
lakhs their total number as wealth tax
assessees is only five per cent. In other
words 15,000 are the total number of
people in this country whose w.:alth is
more than Rs. 10 lakhs, Can anybody
believe it ? With all these properties
and wealth which is more than Rs. 10
lakhs, the total number of wealth tax
assessees in the country is just 15 to 16
thousand. Sir, there is no single house
in South Delhi, in Bombay, in Calcutta
or in Madras which is less than Rs. 10
lakh Practically all houses in South
Delhi will bz costing more than Rs. 10
lakhs. This is only with regard to one
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house. Then there are other properties
like gold, this and that. So, how is it
that in the whole of the country total
number is 16,000 of such people. Sixteen
thousand you can find out only in one
metripolitan city. This is the stage of
the whole administration. What is our
Evaluaticn Cell doing ? What is our
Special Cell doing ? I am very much
disappointed on this score,

Now, you were talking with regard
to evasion. Sir, bctween tax evasion
and avoidance there is a difference,
Avoidance is lawful. Nobody is re-
quired to pay taxes which he can avoid.
Avoid means legally avoid. That is a
Supreme Court judgment. You are not
under conmpulsion to pay tax whare
you can avoid taxes by availing your-
selves of concessions available under the
tax laws. But evasion is different. And
evasion, according to me, is practically
one hundred per cent. Now, this is the
rcason that there is generation of black
money and this is the reason why prices
are rising There are otherfaclors also,
but black money is the biggest contri-
butor to inflation and Taxi evaision is
the bigget contribution to black-money
An irrational tax structure and corrupt
tax administration leads to the gener-
ation of the black-money.

Sir, this House will be surprised to
know that somewhere in 1970-71, say
ten years back, the quantum of black-
money to the total Gross National
Product of this country was 16 per cent
and according to the latest estimates in
1982-83, this has become 52 per cent of
the total GNP Practically whatever
the quantum of the white money in this
country, there is the same quantum of
the parallel economy of black-money,
There is no curb on black-money; there
is no check on conspicuous and luxuri-
ous consumption. All of us are talking
of socialism, I would like to pose one
question here. This House enacted a
law whereby hotel-tax was levied, Now
there are hotel suites for Rs. 5,000 per
day. There are persons who are staying
in hotels for three months a year paying
Rs. 2,000 a day and the expenditure on
extra food and enturtainment 1s apart,
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T would like to know has the Govern-
ment carried “out ‘any survey with re-
gard to the persons who are occassion-
aly staying in hotels, who hayve got
suites permanently booked in hotels ?
How much money they are spending on
that and what is their source of income?
Has the Government carried out a
survey on that score ? The Government
did away with the hotel tax. That was
a luxury tax. But the Goverment came
before the House and said we are not
going to tax this conspicuous consum-
ption, luxurious consumption.  But
this hotel tax was done away with. It
has been suspended. Now there 'is no
hote! tax. Whatever is the total per
capita income of one single individual
in this country which is round about
¢ 150 —that comes to round about
Rs. 1500—what an average man ¢arns
in a year these so-called elities spend in
one day in a hotel and even more than
that. And we have no tax on them !
Is this the type of socialism ? Is this
the type of an egalitarian socicty that
we are going to establish in this country?
Everybody swears by socialism day in
and day out. This is not going to usher -
in an era of socialism in this country.
What about the economic disparities ?
Sir, I do not want (0 name persons,
but the large industrial houses who are
at thc top today when Britishers left
this country, their wealth was Rs. 25
crores and today their wealth 1s
Rs. 2500 crores, and there are many of
them who are neither paying any in-
come-tax, who are neither paying any
wealth-Tax, and whose children will
not be paying any estate- duty if they
die because they were not paying any
wealth-tax, there is no question of
estate duty that arises, and no question
of income-tax that arises, are these
laws cquitable? Have you ev.r
carried out any study on these
aspects ? Your own study of the special
cell has brought out glaring facts that
the wealth of individual mzmbers
belonging to large industrial houses has
gone down over the ycars. Is it believ-
able ? But that is a report of your
Departmeat which was produced be-
fore the Public Accounts Committee
when I was the Chairman and that was
also'queted by us in our Reports and

that is why the Government took som
steps. But why don't you ,go .dee
into thesc matters ? And unless we.go
deep into these matteas I . think  the
remedy will not be possible. so. the
problem of evasion of taxes is very
great, Now,the Government comes
forward with a suggestion that* we.are
carrying out searches and seizure. so
far as searches and seiznres are concer-
ned, I do not went to take much timc
of th's hon. House,but I will duote

certain figures from the Government
records:

The number of searches in the year
1981-82 was 4,282 and the unaccounted
assets seized were of the vavue of Rs.
30,66 crores. In 1982-83 the number of
searches conducted was 4,291 and the
uncocounted assets seized were of the
value of Rs. 27.96 crores. In the year
1983.84 the number of searches conduc-
ted was 4,332 and unaccountcd assets

seized were of the valuc of Rs, 27.99 crores.

(Interruptions), These are the unacco-
unted assets scized, but you are not in
a position to tell us as to much more
has been added to our kitty, how much
tax has been realised out of these sear-
ches and seizures,

AU HON. MEMBER : Cases are
pending.

SHRI SATISH AGARWAL : Cases
are pending for years. There are all
these 4000 cases every year. During the
last three years it was more than 13,000
to 14,000 searches that were conducted
and more than Rs, 100 crores are invol-
ved in that and the Government ‘is not
in a position to inform the House for
any particular year. Let the hon. Minis-
ter hoose any particular year. You have
1974.75, 1975-76-and 1976-77. Tell us
the¢ number of searches and seizures
during the Emergency, what was the to-
tal 'number of searches and seizures,
what was ‘the amount involved, and how
much additionai tax was realised out of
these searches and seizures. If that posi-
tion is not availabie to ‘us, then the
very idea behind these ‘searches and sei-
zures is onlv to make quick money to
harass people, to harass the public, to
have <¢heap publicity and to make
money. Otharwise, I'am not interested

-
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in searches and seizures unless and
otherwise they bring more money to the
public exchequer and they act as deter-
rent so far as these matters are concer-
ned.

I would like to know from the hon,
Minister what is the position with re-
gard to the tax arrears. Now, the tax
collections and tax arrcars is also a
very acute problem and I do not know
how they are going to deal with it.

I will give only some figures - in-
formation relating to tax in arrears and
demand created but not fallen due at
the end of the year,

Year Tax in arrears at the end of
the year

AUGUST 24, 1984

1980-81 Rs. 635.54 crores
1981-82 Rs. 700.75 '
1982.83 Rs. 84493 >

1983 84 May be different.

This is the Position. How do we de-
al with all these Problems? So much tax
arrears ! So many cases pending in co-
urts ! We are going some times to
IMF. We are having borrowings in the
international markets. We are floating
market loans here in this country also.
What about taxes which are due to the
States? Some effective mechanism has
to be devised whereby these taxes do
not remain in arrears so that this parti-
cular amount is concerned.

I would earnestly request the hon.
Minister that so far as searches and
seizures are concerned, I agree that
they act as a deterent to some axtent.
But unless they are made more effective
and unless stringent action is taken
against those erring officers who had
made the searches and seizures comple-

tely a flop the harassment will not be che-
cked.There should not unnecessarily be any
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harassment to the assessees just for put-
ting up a certain flgure. BUt if certain
thing has been found out, 100% inform-
ation is definite, then those assessments
should be finalised as early as possible,

Unfortunately, the Government in-
troduced the scheme of summary assess-
ment. summary assessment means
where there will not be much scrutiny.
Even more than 509, cases are pending
in summary assessment scheme. What is
the sense of having summary assess-
ment? If the pendency of assessment is
so much that you are not able (o dis-
pose of cases, then what is the sense in
having all that?

Arrears under the Wealth Tax was
Rs. 165/, crores you have realised only
Rs. 27 crores. Estate Duty arrears were
Rs. 30 crores. and you have realised
only Rs. 8 crores. Under the Gift Tax
Act the arrears were Rs. 20 crores and
you have realised only Rs. 2, 5 crores.
Under the Income Tax Act it was Rs.
1255 crores and you have rcalised only
Rs. 350 crores. It is a very bad state of
recovery of claims, very bad state so
far as finalisation of assessments con-
cerned.

I.have got figures relating to the
scurtiny of company assessment to show
that there seems to be so much laxity -
in the Department as if it has become

- paralysed. You have to activate the

whole Department, See to it that the
action plan is finalised and the re-
commendations at the Commiscioners
Confercnce are implemented swiftly and
somebody is taken to task if that is not
completed.

We have got Five year Plan in this
country. We are going to spcnd Rs,
1,80,000 crores within five yecars. We
know the resource position also - that
this much resource will be required for
financing this Plan - so much raised by
the Central Goveroment and so much
shall bc raised by the State Govern-
ment, so much will be the deficiency
and deficit, so much will be the borro.
wing from the International market, so
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much we shall have from the internal
market and this will be the position of
the whole Plan. We know our Plan ex-
penditure for five years. We know our
resource position for another five years
and so in that context can't we have a
stable tax structure for five years? Do
not tinker with the rates for five years.

SHRI  BHERAVADAN K,
GADHAYVI (Banaskautha) : Do you
know escalation for five years?

SHRI SATISH AGARWAL : You
have the system of indexation. I have
ready made answers for all the queries
that you raise.

You have the system of indexation
so that every year the speculation that
takes place can be known. Here is the
coming budget. I do not know on what
items there will be increase- so much
speculation, prices go up and down and
speculative activity will come to an
end. And there will be some sort of
clement of stability in our whole ®ax
structure. So, we can have a Plan for 5
years. We know our expenditure for §
years; We know our resources for 5
years; we know how much we. are to
mobilise during the next 5 years, Why
can't we have a stable tax structure in
the country whereby the taxes levied in
the first year of the Plan shall continue
to be operative for another 5 years ex-
cepting slight variation every year
which we have in our Plan expenditure
also? The Government should give a
serious thought to this suggestion and
also get this suggestion examined whe-
ther it is possible and feasible to intro-
duce a S-year tax system in this coun-

try.

With these words, 1 partly welcome
the measure, But ‘1 am very unhappy
and very much disappointed that no
comprehensive  Bill with regard to
simplification, of taxation, of the total
tax structure in this country has been
brought forward So, with these partial
comments, compliments and weleome to
this particalar Bill, 1 wish that the hon.
Ministe r who is there in this office for

at Jeast 3 or 4 months will de his best
to streamline the whole tax administra-
tion and will take some positive policy
decision with regard to removing the in-
equities, distortions and dilutions which
are there in our tax structure so that
we are able to make an equitable
structure for the entire population o
this country.

With these words, 1 conclude, my
spcech,

ol gEwsy I (T0ET) : gAgfe
W, 7 F qAT ¥ 9r fs oe o
fraa fasr argm | o fgrgeam
ZITFY gEary d7 &% qgr @1 gul
famr a1 fe &5 vfrafagafeg-fas-
q1-2%7-99, AfFT 717 7R gar fe
HTT 7 97 fawrT fEar  swoar
7fz g% ag wiqA far fF arx @ 93
frarz fear sroar @Y & godr grd
T AFT AIAT

awrafa aglza ;. zgEr waaw
Q1T AT FFT A A0 ¥

ot qarg v awiafa o, #
3% fao §a1T g1 AT A3 70 FHA
1 fam 7zs ° SrF-gardla gor §
qIF 21 SIQar | 99T gAA  afgera
garar g f& gw 39 39 & wege gy
% weg7 ogreg Wifgs fagmard) &Y
FG FI | TAT AT ST A1 AQ §, AV
9gF T AAT GHAT A, AR a¥T Aifeq
g1 fe 3 & wifyy faonawl «r &9
A1 grr | afsa dqr gar Tgl, g4
farq vE@r gqa AT OFIT1 § 9 faepEs
feafs 2o & @1 gFay § | GHIA &
HZT SgT SAIET IF-IA g ATCAT, |
ag-a3 gid). ¥ gud wea wwHT | g
F1g 1 7f o) fm A & QT FIT
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qITAT ML 9797 A FII AAIL T
w30 gar &, IFH Ay AT FIT
afes gor g3 adl, a7 a0 a1 TAT
YT gHIT FIT AT FIAT TAT | AT
F4A 71 O ) Ig -97 AT ATF
@ § fgegeara § 70 F74z AT FEA
¥ fr aw & wrar |d ) Fg a1 AweAT
o & aar gwy § fF W@ A fwamr
AT G 2 | FIF  SAG-SFAE T AT
1z WA § (& F-gFrIFT HAT GAT
g€ 2 RaEr el B 7 WIT A & qgen
®19 @Y gz %< (& fwad I &g
SqreiT AT 2 IAF U F1 IS
®7A1d | § gg Agr Fgar f& qmim
gewq e gifpEst AP A€ g,
I # o) gfrzwsz g1 @53 g, <9AA
¥gad § wsy A g, AfFT ag I @9
g f& e a1y z+Fw 23 wifwad
few-ardee wmifeas,  feaade
{agagia ol s7cz QiFfefages &1
NATTEN F 1 OF FEIA F12 F afeme
g1 §, 9ga TSI AIAGATT FIAT &,
Afea foad) est® g7 war g feaar
IAFY Z4q ZAT ¢ ¢ 47 W WG A
wIF! Fiv F@f g fF 0F gary 12
w1 A% fwaar sgar g g1z f&qar
T+hu o%g qar ¢ | f&37% ziaeq g9
fraar sard & 91 fxaar gesm 239
2 € ? &1 9%z usHIfaF  Far g
IAFT W) ATT FIFTA | A FHIT §
oF AT F F wiba Ay F fad 55
3Yg #3IW I1EA-gT ARA! faa® qr@
grafe § wadY grafa &1 feadma
Tz ¥ ¥ 9YT IAF a1z qfias gy
a1 fra—ag $2¥ #1 fF 398 g

festra® geqfa § sarer gwafa &1
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qIzAT wadr grofy w1 feadrge w3,
IqF qIT HILT g TAd g 7Y § Y
ar IgFr gar Afgy, @@y { a2
Frfey--

CIEICEIEL CIC I C I EE L)
Y717 97 @gr Fifay |

s} A S 9ZN  FAAT QY
srfad ) Fn @ &9 migAn a1 gl fs
fraa sradr feaama 2§ &1 w19
WSITATT FITT FT AT 99 &1 2 |
STgq & T AT § 48 g aar & | g
#Y ¥ g AT 1T 7397 A, A T4
fanr & ag maqas &, afsas oFrgza
FAZT &1 3912 %1 g1 fzar, agq

C oA ferg wEER oz & & o gz

FZAr FFAT §— 34T @95 2§ Afdq
FAYSr #97 faFar 7 3a% ¢99 T4
-.{f?r’? AI9H FIETET FT HFT 4T
frar 3a% Fga faadr o197t "7 A
AT | o1 A7, gEgreaw #Aigg oF faw
aix g fF 9 qr92f §€5° FraAr, "%
FH AT W AFT 14T AT ALH7 IAHT
T AAY ) GF AT AT JF  fHAA)
oA 917Ef AT A AT &1 7 HIT
g J17 @il &7 feng agar afay
qi9if gt 1| Fr g fF fagr fzend

JTET & 40 EATT TIT £ | g% AIFE
agATT—odr feadr oqdf q=q  #1

T 7

19 A 2AF7 239 Arfwgs & fag
uar & qqr fzar § f& s grawy -

&z fegadse § § gran € ag ay oy

z4g FfAEAT IS gug & 9 a1 §
afea st 23 @rsft ¥ Zeww a9
aifeqT & ®q & |77 a1 @r g, ag
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THA 239 wifeaT g a91 @Ar [§
5y 917% AEHY § agq fegwedea-
JFz A TAT § WIT Sgia guw faar
& fao ora 1T gAT ALY gAdr § fa
gasr faa faeqare &1 qlee § 38 a3
ga%1 sgrer aveqrg fAadr afgd, a
A gT a3 & MY md # &G
oY 3 § 1 wiw graddr fowz A
Fg ¥ 1 aga 717 § Afsa = Fza
gIAT § I JMZ AT FIH FLIE 5 9
Fg) o A8 9FF TT § 1| A7 "AqHE
q ®cg Fq1 f20 W1 I9F a17 gaIA
1 g g o 2 27 (F St

Direct recciaintment ¥ #fFd 1T §
97§ 50 9T 87z T 3T AT W aNE

Frzdae frgpzde &1 9 Aiwr 3709
FIXW 37 af78s § 331 (zaseays
g | ®HA A9 971z Afggaaa |
H ST 91, ar §1 &27 [ 34 w57 &1

IS WL HY 94T X712 § ug &9
FEI ] A T 1T &1 wywa fwar @

fd za s A feawezenz 2 &
VT 2F3q Fq4a # ofrgz gigr gr
AT TF GF 7T 141 41 5 fag
SHIT UF GIIHT F1 2¥Hz AT 2
T 7 I 37 TAEMATAT AT
& 1 TAAT 21 WY IAFT  WIAT TIAT
8 ¥IT f&aqr zq § arzw anar 2 aiz
faast Eaq 241 wrfzge, g2 239 Zar
g & WIS OF  WwIYr 2T Ay
ATAT & AIT AT A19T 23T FHIET @
AlFaag 238 33 7 w1 2 Afyq
AR ®IT A KT 249 47 9341
g | zafew 217 gmy faar fF
ANF & 7Y o gArd fedr & 9¥ §,
M aqR! T 9ar FAMEl | 97 X
gww foar g % qrearg at gt feur
w1 &, WIX_aAS1 § a7 FATAT | 3H-

at 4
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foe & ag ®gar wgar g ﬁﬁ qF- Il[!r
AT THAT HIQTT | HIT TET_AIGH,
a1 gy feat arz wremr #IfE W
s w0d ag JEar g e ge qre

Fg g1 g RIRUF-gE W) H 10 e

®797 @ g1 &1 &, ITEPA E{Wqﬁ’ﬂ
B @IATE WE, 1A AR
M agi s -ag Aqr 7 afeqa §
T /T GXF UF 90T HiEH AL

Al & AT 93 UF 17 H qgr
FHT &1 @1 & 1 AN q9d F137 & qa

2 3 WIX Ia%F 918 7 @1 #1 § 9
TWAFZ | FTT & ze3T qad
g1 ad &, a1 TERAIT WIOAr ) "I
add &1 @ F A fray A g
AIT 7 T 94T AT F g7 AN AFY
ard W1 wfFmde & & g ar
TAL AR L 29 WIS ag AT HIT
arara gfaar #1 a9y ¥ 9@ 9 qin
g, &1 v@ar Fifgo & a az Fgar g
f& oSt T 2FFH TFG W, T(alE:z
3T g Ig4T w9Ar & a¥%q 2 feo
HIT #1417 A% 239 &7 FI4 &
afsq mw o1 ag 399 E, IFA
g g0 37 fAar g fs sTarism
FH AT 984T § (saawtA) =g
HEl AT | UF TFhAIT QI /T
gF AIT UF AN FFJ 1 42 A AR -
& 4T WIWIT, g3 AIX WT WAL |

Al AT ¥ Az w31 2 (F ¥
FeRIgfga fqa aig &7 e AT ag
fasr wedr & g & arfs sar &1
Ugd faw st i gm fad & @
AT BT UFT AT WIgd § AfwT w19
F1 1 F17 FIH g7 ADAG §, W@
qg VT AN T 27 | g0 ard ¥r
RATATY &7 ¢ | MT UG AT WIgW
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(ot woraez ziaT)
g afsr wga &Y 201 wiw gaarn
Xeh® oFRTATT g @ B AN F
gra afwa g ¥ nragdta a9 afl
‘smrar § 1 ux wizE T @@ w9l
ey ¥ ¥ w31 § WYL I Fw@T
2, 9@ 9T 1€ 239 agf § | At ag &
Zaq &1 TA9T 2, THF) WIT A AF
9Tg ¥ | W1 GAWITT § RIS A=
fyara-frars da s3 33 § Al
®3qdft T § ¥ Wio &) <49 SF
AIE X ALY A &1 oW @ & A
oY E-gIT AT AFE T IFT T
€ 9% S 93 WIg IAF FE
| waErr # g1 war 2 fF zad
ar9R A 713, 34T 7 F17 fFaA7T|
wE QI A @13 919 F IAF7 fRawT
g1 S1aT § & fraar Mar 91T feaar
&9qT TgAdz F1 fqer a7 A7 9qr F@ar

§ 5 w3 ag

Hred, oF wergfead faq g &
HT AT | GIT IAFY HIT ATT O UF
aif@adeds £72T § Iasr AT FIAT |
o9 ggi wgar «rzar g fa =g
T F I37 317 g1, WE 3UT F 429
II &), IART 0F  FALY H a5 FIT-
yTA & T} F gwaradr gy g
uAT-HAT feqzdzr & F19 F@ F
adF, IAH CITIIET AT g i+
®) AQ T AR IATT H A1 W
CET I

aeF @ faw 3 fan § srewy
LRI SERCER B ECHEC I G
¢ faas afex & «@m &1 vga faa
%A § | A19Y uH GO wyad FY
g 7 & §ud wdWH Fa7 giar
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2 ? gmil A¥GHT YT F JIE A6 FA-
0 23 wIfHgT goar fgqra qga &7
FIJIATE | TT TFIT &1 1 g9°
qygHZ Z1a1 § SAY mWosl &1§ A9

TEt (maar g

zFgEdrT FT AT GHIRT MIVIR g§.
A 1 AT FAr § IWW AT
TISA E1AT 2, T AAT AT TANA AT
g v ga13 ggl ;141 99 I AT AT @I
21 TH FTA 9T & a7 FT AT KW
2 ? @ gAgFIF TaTw @A F fean
FVT OFIFITA & ? 13I8z 1 nFquT
FAT #1% Th1g fasradr & & 1§
e fAEradr g At M &1 wgaAr
¢ f& woar Frenr g5 wAT AU QY
17 938 feagnigq aifty & 343
Trg fwaar g3 g¥7 g9l g1 feT mi
IAF! q9F ® mar s1faqg | 3gF G
T T gra-ga &0 fF faag &
q1q {&aar 97 & | I9F 17 AT IATT
FiFF @ Y adT FIT HAAT
oY g Y mdar | g7 gg Agh
girr fF oF mizAl 47T F AT @1
oI 0F qrIAT ZATE @T FT A @I

g |

ag FATHIET UAT 919 & fw 9a
AT AT & A% Jg AT4AT & | 3AFH
9 FT F1§ TFHIZ TZT T FAT 347
f& feeT 1 adf A & 591 1 zA9-
F9 &9 fwaar @z syar gz
FIATT &1 WATZ | ITFT a9g & F13
AT AT UFGTE AT g9 aFal |
gqg w93 #41 fwar § f& =ee
gF1FErz @A F faw Fgr 21 40
A" HY HYGHAZ AT FT q[ITE
WEIEERE (AT gHR w3 frar g
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wa WIET AHIFHET AT FF &7 3
i fray farazmiv g 7 IAs "
AIT-FIT AT TTAT 2 T A HF(FHE
3% wAT A | AT 2a9 AIfRAT &
¥ FT F AT 0

gafan sitaq, § sgar qgar g
f& grg &Y A1 &157 F9157, IWHT
ZFA e HAT 3IF Al T a1 ag
®197 fHaral § g @ar | #1379 &I
F1 Jw ¢ fag® 709 waar 3 912
yqaIT gz q1a § ( gz aara agh
HIAT WIAT§ W1 FFFA SFH W FE
fearar Zar g 1 IaF1 agt wfagsr gt
& 1 awraf wgrzg, ma @ FaqAr @
gaisarer ¢ Atz fa=wdd & @ gmra-
&Y &, 719 gEH 2f@o | geEw I49
safaa amigr 731 91 fF Fiaiga q4gl
¥ a7 | afFT yg agar g1 a1 @gr g |
A1y agar o1 @ 3 1 wifegd zad
aar fau &, &\ §g A & Wrd
@iwe @1 3y #1974 W aqrar war @
3Iq41 fassr ¥ qraq &u0 | @k g
gHgHz 97 7 A, &1 AT WA I
437 | g AT FIFAI 7 A I0OH @
qiaq grar 9rfgg SIT-F FIFAT &7
qrEd AgT gl T g1 @) WiaNaEq
JFIT A0 3, F R J159 AL T 97T
&

St /AR ae (fgarT) - @wr-
ql@ nglag, a1 = URTIT F) w0
EATRI €&THIT &T foar 097 8 1 FIH
QaT T TEr |

st gAT FRIT AT (AT )
AT 97 @I § |

st uafame qraaia ; 17 wad
& (T § | GIRIT TEE WY,

Y RAITH AT AEEAgW qATH
g1 I W &T FIA AT FIE &A

qAIA §1 AF | A ®I1E WIGAT arq
g g |

PROF, MADHU DANDAVATE
(Rajapur) : Though my resolution was

rejected by the House, Mr. Ram Lal has
aecepted it, .

o1 FAIE! @ (ARAGY) ¢
afgssrar qgizg, g9 faq 1 3@ &<
T+ qgd A1z99 gar {5 393 a8 faq
TN AFAAT IT-F FIIGET B 1 gEY

face| frdara grar ar w1gaT &1 AT SaA

aqrar sroar | wifgy ZaqaT gHEnz

{@s #1 gea Iz 7w a1 § | 3EF1 G&4
37 37 grar =rfgg afears cradsr &
ST AT 239 @ gFF § W fqas) zA
3T F1 JAI, T8 I 1 vefafqeg 7a,

3 39 &1 gfFg e w3ar @, faad

TfRa1T F1 1 F3dT 2, 7 AIAY T@Ag

% fag feaarZsg qfsqd gFgIFT

ar F § | K QguAr agy Fugar

o7 g 3 faeare g aar fgar g

fag ad% & mia gars wgisr grg-a%

gl @ &, T8 faq agar sitane | gw,

A1 9¥[78 § gul, aTar § aaddc
TUAIEST | AT AAF @ TF 2T F1

IHIAH] &1 AYFI qgAHE & FeA1a-

A K g aNF @ gri-aw s fzar

8 \ZTFT 9gAT A&7 g)Ar  ATfga 9

(F)f5a a7g ¥ =% udr &1 F7 fFvar

QI M ZA @y § v Fer ga
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¥ 50-50 @@ ®9AT @Y FI 2, AQ
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1T FIAT g, &AA FHET 07 91 F1 0F
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F g g, SA8 qQSmfaa w1 #719-
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19T, FAIT ATTTA FIZT 3 FaT
fe agl ®rzgq €217 F@9TE 1 ATHI
wga1 d fo gard wals IFFEE 1200
‘Eq#% Fia & AT 0F AIZAT AT
qgr @9 FIAT g | AfFT H HWIqq
ggad dg! g | a1 w19 fzewr 9 fwar
gz § 99 «I1Er, uF "IgHT FF0
AIT-97F AT §IIT &F FL AT g |
faad freeit & gqsfrafaar & ez
gr3as §, uF q SIvfa a1 3 eezafees
#1 gifesn 97 gfesa § 10 9vqz
WYX IGFT AT IS91 UF I &7 Wl
qEY &, IFF ATH TF FFIifre FITF )
¥ FIXW AT 76741 &7 faeq13
grar str g1 ¢ 1 efufae wrzdfaa &
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HEATA 31 g HAT ®IGT AM
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AL 93T H HIZS {EArad &7 g
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2T Az ¥ uF WiF § 0F AR wq4r
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A1 ATRIET A7 500 9471 §97 go1
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grogadl & feedt &faga 1 os ;i
% w33, afr agt 100 gfazg i g
AV ETF TPHT ATHT uF ATE &7 éf’f
TAL | 3 AT F T axg F FrgT
q9 3, TIHF F17 FHT HIGT T AAA
#1 fifawr €1 f% g9 W H =7 wwA7
H1 FAT T & | JAFT FITA § AL
TiHH &40 WE AN (sgam) gk
gz fad szEmi § ..

st freen< &re sqie
(zaaata)

SUECILCIE (CIE S IE I
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I &t RN g7 srAg g
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ag e gar #) H19° - (SATRTT)
¥ sriFar g, oz arfaardz F1 w2zd
doowgrT §EY S F A I F ¢
foasr &1 -

(smawta )

#qiqy faazs wwar aqigar g
fx g gg Mt &1 fefglima g -ag
gq qr arerc
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ralag, ag 4 arwm @ &1 fasga
g{eANge F1d FT IZ & | 37 AT57F &
zq&! 3471 faqr ¥ 7

o ATTAT IR : A A1 F IHT
zret Fg1 IfAT B ? F qTET AT #x
fFar MIT agt 2¥F1 219 FT @ & |

awafa wgiza : o9 Qa1 T
&, Faar @iy gy

N AAEA 9T H 28 ¥ @
ar f& za faw F1 gey =g ErA
a1fg a1 f& feq Az vagas 1
TFRH 43, TATAAT & WIT 19 19
TANT B I =7F WAl FT TAT
FHE | A% AT 1% exfg7 g §
ISt ®1% gslezafarz, #1% sqqra
ar w1 safgg a1 foaar faamm §
17, AT ATIT TIeA FIA F {70
STa AT FAT SAIAT G €FF g1 AT
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EATAAA T ®4 UF q17, hefgz
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- *Expunged as ordered by the Chair.
** Expunged as ordered by the Chair.

Ui TG 9 q1F #1 § fw uw
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¥ g 19 7Y 3@ (% "I A AR
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FT 1 20 9IFe AL F o 2
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gTz4z g2 g1 ar afems dazT @),
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QAT WA F AT 20 TFZ Frag) #
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SHIAT ®T 447 F197 § A Iq@ JHT
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FH A7 HF T W FF uIAT §,
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fafazzz g1 a1 gefegaifaez g1 @a
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FT IAFT w947 w7 fFar a1 303 |
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#l o & 30 miar § 3a%7 frg
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gqaT g ez &1 fagr «rar ifga,
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afsa. ot wizwy feesdll aF wago#

QYT S g sTATa FIAT § WX



455 Tax. Laws (Amdt.) Bil]
(s Trw fag maT)

faad ofzar & o= geer § IO
Wt &Y goTT T Sfa-ArE ¥ H7 A8
& aFar | GIFIT F TIFA 2q9 B
faafa &3 gq Shtaq & areafaswar
® d@ar =ifge | a1 f& wradg
gaer ¥ W Fg0 R, THIT N gAFH
i3 wsged @ gerg 3 & fwad
gAFA 23 F1 TawA grar 2 afz
gyhIy Figat @ fx & ggr frad
FIZTA T AT 24 &T §A9F 7 gV, al
IR & fazw IAF A @r=ar wfgo
oY g HY 15,000 FGC F FITA
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FTAH FIN| 5GP GT9-919 FAFH 279
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UF AT 9T I g FH 0¥
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gaar fear ag %F a0F ¥ at Ag faar,



457 Tax. Laws (Amdt.) Bill BHADRA 2, 1906 (SAKA) Tax. Laws (Amdt.) Bl 458

1€ wre a1 ag’ fear, Sfsq gag ag
ANATFTEE! qOF & FIWRIAT 4T
FEIHAT GG QEAAIAT &1 FHT I
& fAg sqgr 2GT &2 O IAFT W HIS
ZILE W1 6 ULHT § WX ™IS A9 I
g% TT 19 9XFT &, A _|IT 13 9@z
Y1 I qEIAIAT § IR GragAr §
S FI AAT 91T &, 59Y IFFY FE
safiza agf g srawr | zafag ag s
NTagIT ®IX AT § g% AT ¥y
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oIF 10-20 1§ AFT CH.Q.Q FATT
¥ fasewar 1 @A-OF w IEd
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arg-aTq G¥ &1 AGY  qAWr fEwar
wrar § 1 wifgarde & gara & w4
F1¥ faqy safew &Y a1 oF A3 T7aT
W @Y #T fgar sar 1 qar A
AT & AT AN FAA WA T A

guT 1T, Fgi & WIAT—AF AT

Fram §| safae & sgar g %
1969 ¥ JHTT AXT J1 & WA & A1
¥ zawr feqr frazs af &) wa
gaia wfassr & adf ar R, 99 7
sirar s §, gy axg § s a-AT
FUIT qgar 91 W § WY I 9T gH
HET TN FT GAWHIT G | AN qE-
g¥ wfgssta gasl qar 23 §, guE
yr ofwr qidf T &, gasy 1Al F 9
a3t fet @ &, I§ WHIT IASI
qigAT ot ag qrdt . A osraq, afz
TP [ SATEr @I Ar ar | &
Fez g1y @faT, g@ww & gAY Iaq
a¥ g1 difud x@arg | - (saawma)

g% 0¥ gToN ¥ g XA g g,
Sl g OF F 19T (@A)
& qrigar g f& gara &1 qru @ai
g1 FHIAT 44 &, qg7 FT AT
gaF! @9 FUC | qfaTide H z4
S EN ®1A7 AA1 q0fge fo fmay
! CF G0 TTT FT T AGE § AL
QI @47 GIHIT AZA HAT | gAFAA
FHTA F F.3C J ITF @F FUTTT 4
ad g g T g1 AFA1 § 1 AA4T
g EDHIA AR FITA TgaAT
TZT, §9H ®1 AF g andr g |

15'14 brs.

. [MR: DEPUTY  SPBAKER

in the chair
SaTea] wgiaT, g A ¥ ag
®gT wIgaT g fE gwe gru W

99 9T a7 71 & fog graary fagr

fearmar § 1 st =afes &% g7 &
guAr 3, IH gATT fE1 FIQT 4

1€ sfra gaa) ge A fadm At
ITRY grg-arq sfawa arg & faaar,
XAT IAMA AT X (FAT L 1 AE AT
® Wi g9 avg 1 379727 & faqr
wrar |/rigd aifs ufas & ufys
gafa? $3 AT ag Ga1 IA0I §) ’
A FIA-9F F AW I IaT GAT
afea afs w17 ITF1 IA@Igayqd ag
HIA, IAH AT A A, I
q9 g A HIX ar 3 gareaifzga @
TN, [T T 74 agf w3 qUa,
R & sfa st aga uavaifaca fawr
@ g, FUST AT /I@ wqT F Ay
g9 &7 qdl @7 FI T @ &, "IT F
59 A%g & 84agIT ¥ IaFr fId gz
AT WY A HIA 9ar AgF A0qA |

qreag W FAT Z @I g !
QF. IAYST "I AAFHAU TAA
15T famiw 5 1 agT ag gafac
z, Ag1E W 774 T AF3) ¥q TFIA
qFeaTy § AMFA 3§ A9 ¥ gATH FI
qar agf tgqr M A 14 90Ed, 1948
¥ qT #9997 JAZIIAMT 91 T8 g4
& | IaHY A1 Fqr & 7

s g TAw (AWAIET) We R
TEL WSHTAT I |

st gUW FATT ANAIC: HEHT Al
T F) H [ | AT GAF T ATHIA
aY saTar gegr g |

TRIN T G FFHLY H1 WIT TR
13357 fagr § e gasr @vel w@y
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(7 g0rw garz AT

FrgqesR fasqar § 9t 3@ fa3
gaw) At faar an LR - T AR LAt
grasT F wez sfus1al F a1 927
TgY 2% qar IAFr Igad Fgy &,
9o IAR FIA HIATHI &1 HET TS
FX fear & 1 1S 9937 @FT F AN
safes 13-8-1984 ¥ wiafeaq wata
YEISATT 9T 12 FAT 9T T3 § |
SHAET gz W w51 g & ST F wraw<
fasrrr 1 f&a) Fo ) gIAT [T E D
gaAFT faarm &1 avw § € g ag)
g 1t }1 99 TFEHAA F HIHIT 9T
Y 3aF g & oaf g Iy w1 ar
war faar sar g afsa g9 gaar &
faar sy &1 ®1E T IAF A &
91T+ I gFAT F A 9T 197
I & qig g9 (saF1 fgar s,
Igs FI # ufgs1rd gg & ¥
7RI M9 qF3qey W FET g—

arasT famm are g=ar mfea
FT FI15 A AT 3T &, TT THIT AT
FAHT GWHIN G afqq F1 9 IFY
97 fHEl Igd F1 WA FT IS A9
dad g qradl ® N7 @ A
g, gafadl ) arRal § guiq F71 707
AgY «gar, wiEed, T faai qus
fear smar @ faawy 1% fafzaa wafy
A3 a1 W GFIT FF wiwe) §
U1 & wIHA ATET AT ATET &
"iAd g0 & ATFE iy &)

28-5-1984 i . . WIS, I

g faum & o F Fg gArar<
fear a1 f& gafad #Y qg&r #1 wify
®U & agdar ak (fogd asgt @
AT § )y BT TAAT A FAT 99 A7)
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gEadi ' # 1 sfaqad grEE iy
MY Y ¥ g @z ¥ fear Sy
oIz qiFt ag g1 sfoga gEER
g3 fadas fadas qr3 @Y ag W 2
qHAT 2 | A GATTIT A yA1 WA fag
gar, afew gafadi £ Faww AT
* fa¥ ag gwrare fzar war 1 )

JqTET HEITT, FIF g7 FT qTEY
fagad &9 & I T FAE I
HOAT J19 FgH § I[q F Tg FI1F
FRA G IAGY HAAT AT HT G@AT
®1 ST IZAT | QEI 3T ¥ IAF A9
g 11 31fgd | IAFT FgAr g
Q¥ 27 &3 § faad ngdAde #' avw
q gER1T A fear war § 1 waT ady
qrAd HIRA 90T T AT WMHA] T
THI-TH S za1 a1 g1 fEEY diag
UNFE I IIEFIT gg9 &< faar aar
A1 IGFT AT FY F1T 1 HAT T qrAN
WEET 917 T, & gafax g7 gra
182 & 7=a7d &1 FAIIgr 41 g
F1 1€ grEsIX gafaq geq faar
1T § FfE g=AT FY qrady #) 7912

g &1 a1 3 fadqA § feag wWiz
Y Sy

ANAT /AN S Fd & 15 eqd) fow
£q9 AfSw, & gw sifg Fu )
A A Fg WWfEs FWI g
Wi 3§F dIT gUId FT W\ g )
I A IV A9 FiF FU T |

1. Shri Lachmandas Lakshmi
Chand, Bombay, given on
30.11.67, by INL/165/N.

2- Mescrs. Bhojraj Hassan Pvt.

Ltd. Bombay, dated 30.11,67 _
(G.A./INF/49/N)
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3. Shri Vensimal Kala Chand,
Bombay, Dt. 30.11.67,

4. B. H. Laungani (Seven Partners),
Bombay 67 dated 29.5.69 and
29.11.69 to A.D.L ([NF/213§
C.5)

'h
.

Tikamdas & CO. (Scth Kishan-
das Vadhumal) dt. 17.2.66
(INE/276/N) 70.

6. Kanaya Lal Vashumal Bros. dt,
17.2.66 (INF/277/K).

7. Jayandmal (Prop. Deepak Hotel,
Dadar) dated 14.7.66 (INF/
160),

§. G. R. Monani (Peacock Palace),
very important case, dated 2.1.
1966 (EVP/22/M) (Central).

9. Choksi Kirtilal Jaisingh Lal,
Jewellers Dt. 2.1.66.

10, M/s. Hemchand Mohanlal & CO
Dt. 2.1.66

11, M/s. Chandra Kumar Umichand,
Jewellers Dt. 2.1.66.

12. M/s, Choksi Kirrtilal Jaisingh
Lal, Jewellers, dt,2.1.66-

13. M/s. Hemchand Bhatia, Diamond
Merchant, dt. 23.12.66 (INF/
269/N) -

MR. DEPUTY-SPEAKER : What
is it that you are reading? Instead of
rcading it you can wnte a letter to the
Minister, or give this statement to the
Minister.

SHRI HARISH KUMAR GAN.
GWAR : The officers have already ta-
ken this statement. But they have not
done anything. That is why I am men-
tioning it.

MR DEPUTY-SPEAKER Youm
cam write to the Minister.

SHRI HARISH KUMAR GAN:
GWAR : I will send it to him. There
are 27 cases here. .

]

A9 qAAN wIEAeq  FTCARAL
(¥,7)927q 9% TH. TAT - HT gHAT
9T 22-2-82 F Far w FT 10.5
qE w94l 23 W@ GA b §F
QA TUT 35 W@ A ® G
Frafaat #Y qwsr ag7 | AW AT JAN
Sfa3 wfa swm Y adf & o€ z&t
IOF & qgrg # dgd wOaArT 9.
UTHTE AW (FIFATL) 9T GI4T,
WITFT ATHT 60-70 F1@ TAA ¥
FIX 97 H) qHKEr qar qr AfHq zqy
A1 F1§ g gaEfay 1 adl fear
TAT | FF AT F agT WA AGA 40
IAFT Fgar § 5 gy 47 v gy
w1 @< & gaarc faay aAy foed
g g, 3% gtwrft‘ FT AAATT
gt fear s, g gresrdt &t o
fgmard & @ Fgagw fagmrgant
waaa fwar 91y, R|iQT §1 qsitFa
{FaT AT A0 IAKT AT FF WATW
a1 afmg o1 W14 F3F F 17 A faq
afamifeal o a@fat g weg X
&1 HIAT JTIT J@T§ IAFT A
FifT & AT HWIT G QT J1A G
JTT AT AT A

THIAT T a7 397 grarg ?
7z 3@ @gr 2 Far fF wdal &
grRAMT 23X arsAl FT Far g 1 ghal
) TRl I a1 F wAT T A
Y 1T AT TR A, I A F AT
g A NY F1odGr FW F,
faad arg dar &, ¥ @ g FT a5
% | 3a% qrg ATy W Y ¥ A
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(s g0 AR ATEX)

NT-JIFE W@ F191,  FEAT 990
®IA A1) & I T FHATA S ATl
®! gl gl gl IS A A
grelaa 2 & fau €15 O Ay A Y
AT | ¥ AL 99T FIA a1 F4T
FWE ! TF FUS AT & 7
fgwrar @Y 3¥ €@ @19 1 IT@ AME
%71 g gararn

afag AU gwa & f5 oF Q@
uIT gAE) ¥ g7 @ & dE@r aw
FUAI T HT T AT { gAa9A
sfaza & S & qar @9 FUzy |
gEY M Frag9 &1 faway F fag
THUAT A Tid, gafa a1 § 37

<EIT T g&9 F1fqg 1 IAFT WX AT
W WITE, ¥ W aga mEmes g
g WIq gaq A

DR. KARAN SINGH : (Udham-
pur) : When the Minister for Aviation
make a statement on hijacking,

MR, DEPUTY-SPEAKER : Why are
you in hurry. May be you arc sitting
here till 6,30,

DR.KARAN SINGH : But is there
any time for the announcement ?

MR. DEPUTY-SPEAKER: At 6
P.M he is making the statement,

SHRI HARIKESH BAHADUR :
Sir, We have'not got any information
whether Shri Ram Lal has resigned or
not. )

(Imterruptions)
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MR. DEPUTY-SPEAKER : Please
don’t bring in unnecessary and extrane-
ous things. I am not concerned with
these.

{Interruptions)

MR. DEPUTY-SPEAKER : Please
do not record whatever the say.

(Interruptions) **

MR. DEPUTY-SPEAKER :1 am
sorry, I am not permitting anybody.

(Interruptions) **

PROF. MADHU DANDAVATE : 1
want to enquire about the decision of
the Speaker, which has gone on record
in the moning at 1] ‘O Clock when the
question of hijacking was raised. The
Minister had made an informal state-
ment. He said he will give the delails
in the evening. Bul he also said in the
mean time if some developments take
place, he will inform the house about it.

MR. DEPUTY-SPEAKER : No, 1
am not concerned about it. He is
going to make a statement at 6 °‘Q
Clock.

(Interruptions) **

|MR. DEPUTY-SPEAKER : It is not
going on record. Don’ t rechrd whah-
ever they say. This is not the way we
should function in this House.

(Inuterruptions)

MR. DEPUTY-SPEAKER : MTr.
Krishna.

**Not Récordcd,



